<I TEM NO. 12 COURT NO. 2 SECTI ON X
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
I.A Nos.1 &2 in Wit Petition (G vil) No.536/2015
VI DYA VATl GULATI Petitioner(s)
VERSUS
SQUTH DELH MUNI Cl PAL CORPORATI ON & ORS Respondent ( s)
(For clarification of Court &#39;s order dated 12.7.2016
and office report)

and directions

Date : 10/03/2017 This application was called on for hearing today.

CORAM :
HON&#39; BLE MR. JUSTI CE DI PAK M SRA
HON&#39; BLE MR JUSTI CE A M KHANW LKAR
HON&#39; BLE MR. JUSTI CE MOHAN M SHANTANAGOUDAR
For Petitioner(s) M. N desh Gupta, Sr. Adv.
M. Anand M shra, ACR
M. Anrendra Kumar Singh, Adv.

For Respondent(s) M. Subramoni um Prasad, Sr. Adv.
M. Jay Kishor Singh, AOR

M. Urfee Hyder, Adv.
M. Rakesh Kumar, ACR
MR. Mukul Singh, Adv.
M. Anil Kumar Sahu, Adv.
M. R Copal akri shnan, ACR
UPON hearing the counsel the Court nmade the follow ng
ORDER
Let the matter be listed on 3 rd
April, 2017.
In the meantine, the | earned counsel for the parties
shal | di scuss anong t hensel ves how to resol ve t he

t hat has ari sen bet ween t he parties with regard to
conpl etion of the building.

(Chetan Kunar)

Court Master (H. S. Parasher)

Court Master

di spute
t he



